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No. 1094(2)/LXXIX-V-1-21-1-ka-34-21,
Dated Lucknow, December 24, 2021

IN pursuance of the provisions of clause (3) of Article 348 .of the Constitution of India, the
Governor is pleased to order the publication of the following Englisﬁ translation of the Uttar Pradesh
{Chaturth) Nirsan Adhiniyam, 2021 (Uttar Pradesh Adhiniyam Sankhya 36 of 2021) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on December 24, 2021. The Vidhayi
Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH (FOURTH) REPEALING ACT, 2021
(U.P. Act no. 36 of 2021)
(As passed by the Utrar Pradesh Legislature)
AN
ACT

to repeal certain enactments that have become obsolete and redundant in the
recent times.

It IS HEREBY enacted in the Seventy-second Year of the Republic of India
as follows:-

1. This Act may be called the Uttar Pradesh (Fourth) Repealing Act, 2021, Short titie
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